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Union of India & ors,
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Hen'ble Shri 6.n, Singh, Fismber (A)
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Counsel for Res pondent Shrifx B, Lall

1. Whether to be referred to the Reporter? fz%
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3. Uhether their Lordships wish to gee ¥
the fair copy of the Judgement?

4, Whether to be circeleted to other ?
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It will be clsar from the above obssrvation

of Hon'bla Suprame Court that thers is restricted
power of judicial reviéu availabls in the casa of
appreciation of evidenca by ths Inguiry 0fficsr,
it is only in those cases whers thers is no
avidence or there is prevarse finding that
interfersnce can be made, this is not the case

hers,
In view of the abova facts and

circumstances, we find that the prasant

application is totally barred by time and

also devoid of merit and is dismissad.
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